IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JaIp:R BRI, JA}?@?

O.A.I\IO¢663/93 : M, of order: 29 f’v;

Dilip Kumgr Lakhani & Anr, : Applicants ‘
Ve,

Unien of India & Ors, : Respondents

0.A,No,669,/93

Avdhesh Bhatniagar & Ous. s Applicants

| Vs .

Unien of India & Crs. ! Respesndents

er.Rajendra Soni : Counsel fer applicants

Mr.S5.S.Hassdnp : Counsel fer respenlents

CORAM:
Hon'ble Mr. JUSTICE D,L.MEHDA, VICE CHATRMAN
Hop' ble My, C. P.SHARMA, MEMBER (ADM,)

PER HON'BLE MR, JULTICE D.L.MEHTA, VICE CHAIIMAN,

Hedyd the ledrned cgunsel for the pirties. The Gavi,of

Indig&, Directeorte GConerdl, Dgerdarshiip, New Dalhi, hm proyesred

2, The respendents are directed te conzider the cage of thn
. R fé

applicants in the light of the = calXmd scheme framed within

a peried of 3 months @nd stEmbd -pdss neconsdry orders iv the

mdtter of reguldrisidtion Jccerding to liaw,

Py

3. In ca@se the 3pplicantsstill feelx “ggrieved, they «ill ho
at liberty te file @ fresh 0.A, vefere the Tribundl thereaiter,

The O.A, is dispesed dccerdingly with ne order 95 to costs,

P

T lenite )

(O0,P,3hd rm

Member Vice Ch=2iretu,



